FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BHUMYA TEA COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Bhumya Tea Company Private Limited

(b) Details of authorized representatives
are available at:

2. | Date of incorporation of corporate debtor 29.03.2005
3. | Authority under which corporate debtor is | Registrar of Companies — Kolkata, Ministry of
incorporated / registered Corporate Affairs
4. | Corporate Identity No. / Limited Liability | U01409WB2005PTC102542
Identification No. of corporate debtor
5. | Address of the registered office and | Registered Office (as per MCA records): 34A Metcalfe
principal office (if any) of corporate debtor | Street Jain Centre 7th Floor Kolkata 700013 West
Bengal
Principal Office: 20, Coalberth Hoboken Road,
Kolkata-700088.
6. | Insolvency commencement date in respect | 05.04.2022
of corporate debtor
7. | Estimated date of closure of insolvency | 01.10.2022
resolution process
8. | Name and registration number of the | CA Santanu Brahma
insolvency professional acting as interim .
resolution professional Regn. No.: IBBI / IPA-001 / IP-P01482 / 2018-19 /
12251
9. | Address and e-mail of the interim resolution | Address: AH — 276, Salt Lake, Sector — Il, Kolkata —
professional, as registered with the Board | 700091
Email: ip.santanubrahma@gmail.com
10. | Address and e-mail to be used for | Address: AH — 276, Salt Lake, Sector — Il, Kolkata —
correspondence with the interim resolution | 700091
professional Email: cirp.bhumyatea@gmail.com
11. | Last date for submission of claims 18.04.2022
12. | Classes of creditors, if any, under clause | N.A.
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | N.A.
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) Weblink: https//ibbi.gov.in/home/downloads

(b) N.A.

Notice is hereby given that the Hon’ble National Company Law Tribunal, Kolkata has ordered the
commencement of a Corporate Insolvency Resolution Process of the “M/s. Bhumya Tea Company Private
Limted” on 05.04.2022.

The creditors of “M/s. Bhumya Tea Company Private Limted”, are hereby called upon to submit their claims
with proof on or before 18.04.2022 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Yok Bodonee

CA Santanu Brahma

IBBI Regn No. IBBI/IPA-01/IP-P01482/2018-19/12251

Kolkata, the 07" April 2022




FORM MO. HCLT 3A
Adverisemaent detailing petiion
|5E‘E ndle 35 of the Maliomal Campeny Law
Tribunal Rules, 2018]
Pursuant ta tha Schema of l".l'l"'-ah;ﬁ"l'walll:ll'l od
Gorgeous Commoirade Private Limited
therain-after redesred f a5 the Transfesor
Company ko, 1), Image Commodeal Privale
Limited [herain-after referred 10 as fhe
Translerar Company Mo, 2] Wilh Rajdeep
Marketing Private Limited (harain-afier
refered bo as the Transferes Compary)
BEFORE THE MATIOMAL COMPAMNY LAW
TRIBUNAL, KOLKATA BENCH
Company Pebition CP {Cad) Mo 15KB2022
connaciad with Loangany Applaaton
T [CAK) No. 1B2EEB2021
HOTICE OF PETITION
A Palition under sedion 230-232 of he
Companies &Acl, 2013, sesking for approval of
schemea ol Bmalgam alion of lGGI’I;II':'I'.II.IE
Commotrade Private Limited (PAN Mo
AADCGA0NER] (haresn-altar rafamed 1o as the
Transierar Comgany Mo, 1], Image Commadaal
Privata Limitad (FAN Mo, ASCEIE31540)
{heraine referred 1o as the Transfaroe Comgany
Mo, 2imeah Rajdeap MarketingPrivete Limibad
{PAN Mo, ARBCREZEE]) (kersin-after refarad
oz @s the Transfares Company) was presenbad
by CA. Gopal Ewrnar Khetan, 28 Ganash
Chandra &wanua, Sih Floor, Fpom Moo 05,
Fokata - TDO013 I:F'I'dﬂ'!llil'.“-!'llél'-ﬂ-r'l-l'l&l}:rlﬂ:l L1 j]
behalf of the pebtiones, on the 14ih March, 2022
iMed on 25ihJenuary, 2022} and tha =ald
priilion is fixed for hearing before the Kolkaia
Bench of Matlonal Company Law Tribunal an
2Bk davy of Apeil, 20232
Ay perscn dasirous of BUEppOming o SppoEng
the said pelition [ applicalion shauld send 1o the
Practiionar's on racord, rotice of his mtantion,
gigned By him ar his advocale, with hiz name
ard addrass. 50 a5 i reach the Practitionar-on-
Fecond nod BElar than v dEI:.IQ- befora the dale
foopd for th hearing af the petition f application
Whera he sesks [ oppose e petibon
application, the grourds of opposiion or a copy
of his affidavit must ba fumished with such
nolice, & copy of the pelition | application will be
furmishad By the undarsignad o BNy persen
redquiring ihe same on payrmenl of the prescribed
CRAangas forthe same.
Sdi-
A Gopal Kumar Khatan
[Pracliioner-on-recoed )
28 Canesh Chandra Avenue,
Place: Kalkata ath Fioor, Room Mo, 05,
Diade: 07 .04, 2023

“IMPORTANT

Whilst care 15 taken prior to
acceptance of advertising copy. I
5 nol possible 1o venly s
gontents.  The Indin  Express
Limited  ¢annot  be  held
responsibile for such contents, nor
for any loss or damage incurred as
a result of transacthioms with
ASSOCIMONE  Or
individuals  advernsing o s
newspapers or publications. We
theretore recommend that readers
make necessary mguines before
sending anv momies or enlening
ko any  agreements  with
advertisers or otherwise acting on
il iI.LI'.L"ﬂIhL'Il'II.!II[ 1] .lrl:l. manner
whatsocver. Regisiered letiers are
nol accepded 1in response 0 box
number adverisement,”

LOITPENICS,

CHITRAKUT HOLDINGS LTD.
Regd. Office:1/1, Camac Siresl,
3rd Floor,Kolkata - 700 016
E-mail : gmchli@rediffmail.com
CIMN:L51909WEB1988PLC0O44TES
NOTICE

Motice is hereby given Pursuant fo
Regulation 29 of the Securities and
Exchange Board of India (Listing
Obligations and Disclosure Reguire-
ments) Regulations, 2015 {"Listing
Regulations") the Board of Direclors
of tha Company have decided to
meet on Monday, the 30th day of
May, 2022 at 3PM al the Registarad
Office of the Company o consider
and take on record the Audited
Financial Result for the Year endad
31st March, 2022

Further, as per the Company's Code
of Conduct for Prevention of
Insider Trading and as already
informed, the trading window for
dealing in the securities of the
Company will be / has been closed
for all directors fofficers! designated
employees of the Company on and
from 1st April, 2022 and would
re-open 48 hours after the deciaration
of audited financial results for the
vear ended 31.03.2022.

Chitrakut Holdings Limited

Sd/- Kailash Chand Saraogi
Place : Kolkata Director
Drate ; 06,04, 2022 DN : 00007512

ASTERN RAILWAY

Tender No.: BJDREELKKKDGHR _
UG_Trans/OT-14, Dated: 04.04.2022,
Dpen e-tender iz invited by Dy, Chief
Electrical Engineer, Head Quarter,
Railway Electrification, Kolkata far the
fallawing work. Name of work and its
location : Open e-Tander for Design,
supply, erection, testing &
commissioning of 132 KV Transmission
Lime by laying underground cable for
Deoghar TSS, Approximate cost of
the work: T 3,53,01,709.54, Earnest
Money to be deposited : 7 3,26,500.
Date & Time for submission of the
tender and opening of tender: (1)
Last date of submizsion up to 14.00
hrs. on 26.04.2022. (2) Tender will be
opened at 14.30 hrs, on 26.04,2022,
Date & time for downloading tender
document: From 04042022 to
26.04.2022 (up to 14.00 hrs. on
26.04.2022). Website particular
where complete detalls of tender
can be seen . www.lreps.gov.in
Validity of offer: 45 days from the
opening of tender,

(MISC-DE2022-23)

Tender Nalices ane also avaitable al websils:
fwww.er.indianrailways.gow.in/wanw.iraps.gov.in

Follow us at: < @EasternRailway

@) Eastern Railway Headquarter

“FORM NO. INC-Z25A™
Bedura tha Regicnal Director, Ministry of
Carporate Affairs Eastarn Regeon, Balkala
In thie matter of the Companias Act, 2013, Secton
14 of Companies Act, 2013 and rule 41 of the
Comganies (Encorporatian) Rules, 314
AN
I She matler ol
M/s NIRMALKUNJ
MERCANTILE LIMITED,

CIN : US1909WBZ016PLC2Z09806,
having ils registerad affice al 24, Hemanta Basu
Sarani Kolkata, West Bengal-THOM, India

v Applicant
Matica i3 hareby glven o the genaral public That
the Company mtending bo make an apphcabon
to the Central Govermnmeant under seclion 14 of
the Companies Act, 3013 read with afoeesald
rules and is desirous of converting inlea privade
Ienibed company in lamis of 1ha spacial resolulian
passed at the Exira Ordinary Genesal Mealing
held on 28" March, 2022 1o enable e Company
to give effect for such conversion
Ay persan whose inferest is likely fo be affectad
by the propesed change! siatus of the Company
may delwvar ar causs 1o be delvered or serd by
registered posl of his objectans supporled by
an altdandl slating the fabure of Ris ininest and
qriarels aof appositicn b the Regianal Direcior
Eastern Regaan, Kalala, Mizam Fatace. 2nd ME0
Budding, 2nd Flear, 23404, &.0.C.B. Road, Kolkala
— TOQ020, West Bengal within fouriean days
from the dabe of pub&cation of this nolica with a
copy bo the applicant company at #s ragisterad
office al the addrass manficnad below:
Registered office of the Campany: 24, Hemanta
Basu Sarani Kollarla, West BengakT0000, India
For HIRMALKUNS MERCANTILE LIMITED
Sdi-
HARISH KHANDELWAL
Director
DIN : 00281708
Rig 813, South Harsiddhi

Indore-252007, Madhya Pradesh

Date  05/04/2022
Place : Kalkata

“FORM NO. INC-25A™
Bafora the Regicnad Director, Minstry of
Carparate Aflaes Easbern Ragion Kalkala
Iri the metter of the Companias Ack, 2013, Section
14 of Companies Act, 2013 and rule 41 of the
Companies {Incarporation) Rukes, 2014;
AND
Ir e mattes of
M/s JANJYOTI SUPPLIERS LIMITED,
CIN : US1909WEZ016PLC210058,
aving s registerad affice &t 24, Hemanta Basu
Sarani Kolkata, West Bangal-T00001, India
oo Applicant
Maksca i hereby given o the panaral public that
the Company intanding fo make an applicatian
to the Cantral Govesnmant under section 14 of
the Companies Act, 2013 read with aforesald
rules &nd is desmous of converting into & privale
limitad camgany in terms of the spacial resalution
passed at the Extra Ordinary General Mestng
haekd an 28 March, 2022 10 enable the Company
bo-give edflect for such converssan
Any parson whosa interast is likely fo be affactad
by the proposad changaristatus of the Company
may dalivar ar cause o be dalivered or sand by
registered post of his objactions supported by
an affidavil siating the nabure of his interast end
grounds af apposilion ta the Regional Director,
Easiern Regian, Balkata, Wzam Palace, 2nd MSC
Building, Znd Floor, 23454, A.J.C.B. Road
Kolkata=-700020, West Bangal within fourtean
days fram the date of publication of this nolice
with @ copy 10 the applcant company at its
regislered office al the address mentioned
bed o}
Regisiered office of the Company: 14, Hemanta
Basu Zarani Kolcita, West Bengal-T0000, India
For JANJYOTI SUPPLIERS LIHITSEUD

HARISH KHAMDELWAL
Directaor

DIN : DRZB1T0E

Rig 8/3, South Harsiddhi
Indore-453007, Madhya Pradesh

Dated © D042022
Place © Kalkata

8L

M. Mame

1. | SAROJA DHARMARAJAN
KRISHHNAN DHARMARAJAN

| HARHARAN DHARMARAIAN

F. | ASHOK GOBIMDREAM
HIRANANDANI

dealing in any way with the above Cerificates

Place : Kodkata
DCiate - Apnl 06, 2022

K‘Ejm‘" KESORAM INDUSTRIES LIMITED

Fegd & Corporate Ofice: B, R M. Mukheres Road, Kolkata- 10 001
Phone - 033 - 2243 5455 ) 7343 0454, Fax - 033 - 2210 G455
Emal: coporateidhesnram.net | Websits | wrw kesoromp.com

CIW: LITHIEE I aPL I S

MNOTICE ks hareby givan thal the Company has decided o issue Dupicate Share Cerlificabes 1o
tha respeclive shamnaholders &5 par padicufars given hargin belaw who havea repartad the st of
Shere Cartificaies at thesr endiduring postal fransit -

Folio No.| Scrip No. Shares
"DOG1208 | 318986 | 10

| HODDO15 | 82771 | 5

Any person having & claim in respect of the said shares should lodge such claim with the
Company a its Regd, & Corporate Office within fifteen days of the Campi
will procesd fo Bsee duplicate Share Cerlificates. The public are hersby cawtioned against

L

Distinctive Nos.
[ From | To
NTT00ET 11770075

| 82 [ 5 |THTAT8 [THTIEL
1009269 | 5 25755140 | 25759153
of this Molice or glse the Company

For KESORAM INDUSTRIES LTD.
Sadl-

Raghuram Mat
Company Secretary

NATIONAL BANK FOR AGRICULTURE AND
RAL DEVELOPMENT

NABARD

Issue of Duplicate Bond Certificate
Motice is hereby given that the following Bhavishva Nitman Bond Certificates
have been reporied lostmisplaced’ noi traceable by the bondholders, and
MABARD mtends to make payment’ 1ssue duplicate certificates in lieu thereof, in

due course,

Any person who has a valid ¢laim on the zaid bond certificate should lodge such
claim with NABARD at itz Head Office address piven above within 21 davs

wlrn-Kurla Comples, Ban
A0l 105

herefrom:
b Name of the Allotment| Folio ™o, | MNo. of Chriginal
Mo, InvestorBond holder|  Daie Bonds | Certificate Mo,
I |Sougandh Lahir O =Nowv=071 3 10593532 I Z007 110000 54
Rangoolee Bansal O -Move-08[ 110460157 S0 | 2R 1100007 206
2 (MNew NMame
Rangoolee Navdeep
Cioyval)
3 |Devyani N Parckh  |01-Nov-07]310592552 1 | 2007 1100000130

Place : Mumbai
Date = 07042022

Dv. General Manager, NABARD

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-|l Company)

Ministry of Rallways
CIN : UT4210WB1976GOI030798

5, Hide Road, Kolkata - 700 043

requiremeants,

EOI No. : BCL/PUR/EOI/ Structural Design/2621-22
Sealed offers are invited for empaneiment of vendors to assist

BCL for Design & Engineering of various Structural Components
like Cranes (EOT, ELL, Gantry), Bridges etc. as per project

Last date for submission of Offer against EOI is 10 days from
the date of publication (both days inclusive). Interested bidders/
firms may collect the EOl document from Purchase Department,
Braithwaite & Co. Ltd., 5 Hide Road, Kolkata on all working
days from 10.00 hrs to 14.30 hrs. EOl document can also be
downloaded from our website: www.braithwaiteindia.com and
offer can be submitted as per EOQI conditions.

All TCNs & Corrigendum etc.
www.braithwaiteindia.com only.

will be notified in our website

Sr. Manager (Purchase)

financi“. ep'. in

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM WO, NCLT 1A
HHI.'E'-"EI'EE'-"I'-EI'Il{IElEillﬂQ pelition
|Sea rule 25 of the Nalional Company Law
Trivunal Rulas, 2016)
Fursuant o e Schama of ﬁmalg&mal:i-:un o
Dhansilk Consultants Private Limited

FORM A
PUBLIC ANNOUNCEMENT

[WUnder Regulation & of the Insohency and Bankrsptcy Board of India
(Inzalvency Resclulion Pracass far Carporala Parsons) Regulalions, 2016]
FOR THE ATTENTION OF THE CREDITORS OF BHUMYA TEA COMPANY PRIVATE LIMITED

iheraln-after redermed o a8 the Tremsieror
Company Mo 1) Goodgain Commercial 1 T
Limited [harain-aftar raferred 1o as ithe
Transderor Company Ma. 2), Nirmalkunj 2i
Business Limited (hemain-afier rafarred o a5| |3,
the Transleror Comgary Moo 3] and Subhdata
impax Private Limited haren-aftar refarrad 1o |
as tha Tranabaror E"..‘l'l'lﬁﬂl'l!,' Mo, 41 Wilh s
Astdurga Realestate Private Limited (harmin-
after ralarrad to&s the Trensiense Company) B
BEFORE THE MATIONAL COMPANY LAW
TRIBUNAL, KOLEATA BENCH
Company Patitan CP (CAA) Mo, 14HB2022
cormactad with Company Applcation
CAICAN) Mo, TARKB/2021
NOTICE OF PETITION B T
& Poelibion under saction 230-232 of the
Companies A, 2013, seeking lor aporoast of
schame of amalgamation of Dhansilk| |7
Consullants Privale Limited [PAN Ko
AAECOEATM) (harein-aftar rafarred to as the B
Tramalaror E"..“-Ir'll'.'l-ﬂ-l'ly' M. 1] E-I'.Il.'lﬂl‘._'l-ﬂll'l .
Commerzial Limited (PAN No, ASGLGHTHHE)
{herain- refarred 10 a9 1he Trarsfarce C‘i'.“ll"l"i’.'lEl"l:.'
Mo, 2], Mirmalkunj Businass Limited (PAM Ko g 1
AAFCNDOGEE) (herair-alter rafarrad o &2 the
Transferor Compary Mo, 3) and Subhdats
e Privete Lirnibad (FAM Mo, ABRCSE1E34)
(hergin-after refermsd b as Ihe Transferor Tl
Company Wod) with Asidume  Reslasiate
Privale Limited (PAM No. AALCABEEIH)
(herein-after rafarred o s the Transferas
CEII':'I|.'I3I"I:|II WwWag praganied ::.-’ CA. Gopal Kurmar 11
Khatan, 28 Ganesh Chandra Svenue, Sih Floar,
Foom Mo, 05, Kaolkata - 70001 3 {Praciilicnear-ar-
record] cn behalf of the petgionern, on the 14th
day ol Merch 2022 (filed on 2181 January, 2022)
ared the =aid peliion is fsed for hearing before 131
the Kolkata SBench of Meticnal Company Lew
Tritunal on 28th day al Apil 202F
Ay person desirous of Suppoiting oF apposing
thia s pefdfionfappicabon should sand fa the 14
Fractitionars on record, nobcs of hes inbantion
sigresd by him ar his advocate, with his name
ard acdress, 50 as o resch tha Practilionar-on-

corprrate debtor

| resalution process

prodessional

professiona

12}

| {al Relevant Forms and

available al:

. | Name of corparate debior

| Date ofincorparation of corporate debrbar
Authority under which corporate deltor

| I8 incofporated ! ragistered

| Carporata ldentity Mo,/ Limited Liabiity

kanlifization Mo of comparate debbor

Address of the ragistared offica and principal

office (i any) of corparate debior

| Esbmated date of closure ofinsabency

. | Address and e-mail of fhe intenm resolution
professional, a5 registersd with the Boand

0. Address and e-mail to be usad for
cormespondence with the intarim resoltion

.| Last date for submission of claims _

Clagsas of credilors, iFany, under clausa (b of | NA

sub-sectan (BA)of saction 21, ascarainad by

tha imterim resalulion prafassional

| Wames of Insalvency Professionals idendified |
toactasAuthorsed Representative of creditors
inaclass (Thres names for each class)

(bl Datails of authonzed reprasanlalives ane

RELEVANT PARTICULARS
| £5.03.2005

of Corporate Affairs

Brumya Tea "i-::rrgan}.' Private Limitad
R&;imrarnﬂ:dmpar-e& -H-:lhatél.l'-.'linisw
| U01409WB2005PTC 102542

: Regsterad Office (s per MCA records).
A, Meicalfe Street, Jain Cenire, Tth Floar,

Kelkata 700013, WestBengal
Principa! Cffice; 20, Coalberth Hoboken

Road. Kolkata-700088.

. | Inzolvancy commencement dabe in respaci of | 05.04 2022

| 01.10.2022

Mame and regisiration nurmber of the inscivency | CA Santanu Brahma
predessional acling as inlanem resobution

| 2018187 12251

| Kelkata = F000c

Regn, Mo BB PA-0D1 P-P0T4E2

| Address: AH - 276. Salt Lake, Sector- I,

Email: ip.samanubrahmai@grmail com

Kolkata— 700051

| Address: AH— 276, Sali Lake, Sectar—|I,

Email: cirp. bhurmyatea@gmail com

| 18.04.2022

| falWeblink: hitps/ist gov nhomedownicads

[ [IMNLA.

o

ADD.: Vill. & P.0.- Saora (Goghat -l), P.S.- Goghat,
Dist.- Hooghly, Pin.- 712616. E-mail: sbi.09896@sbi.co.in

the said Notice.

The Borrowers/ Guarantors having failed to repay the amount, Notice is hereby given to the Borrowers, and Guarantor(s) and the public
in general that the Authorized Officer has taken the possession of the properties described herein below in exercise of powers conferred
on him/her under section 13(4) of the said Act read with rule 8 of the said rules on the date mentioned below.

The Borrowers and Guarantors in particular and the public in general is hereby cautioned not to deal with the properties and any dealing
with the properties will be subject to charge of State Bank of India, Saora Branch for the amounts and interest and charges thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the

Reconstrijction of Financial Assets and Enforcement of Security Intere
under section 13(12) read with rule 3 of the Security interest (Enforcement) rules, 2002, issued Demand Notice the date mentioned
against, calling upon the borrower(s)/Guarantor(s) to repay the amount mentioned in the Notice within 60 days from the date of receipt of

»
alc D

stAct, 2002 (No. 54

aJ D1 d

of 2002) and in exercise of power conferred

THURSDAY, APRIL 7, 2022

(FOR IMMOVABLE PROPERTY)
Appendix IV, [Rule - 8(1)]

» = P 1 T PSR TS TR

secured assets.
SL| Name & Address of the 1. Loan Outstanding]
No/ Borrower(s) / Guarantor(s) Description of Property 2. Date of Demand Notice, u/s-13(4

t—Mr-DebasishrGhosal(Borrower)
S/o. Santinath Ghosal, at Vill
Saora, P.O.- Saora, P.S.- Goghat,
Dist.- Hooghly, Pin.- 712616.

Mrs. Chandana Ghosal
(Guarantor) at Vill.-Saora, P.O.1
Saora, P.S.-Goghat, Dist.4
Hooghly, Pin.-712616.

Decimal, more or less along with any construction lying there on under
Mouza —Saora, J.L. No. 189, Plot No. 5469, R.S. Khatian No.- 1064
L.R. Khatian No. 474, situated at Vill. - Saora, P.O. Saora, P.S. Goghat
District — Hooghly, Being Deed No. 1471 for the year 1964, Book No.- |
Volume No.- 13, Pages No.- 292 to 293, A.D.S.R.O- Goghat. Property
stands in the name of Sri Debasish Ghosal, S/O Shanti Nath Ghosal
Property butted & bounded: North:Owner’s Property. South: Gram
Panchayat Road. East: Pond of other’s. West: Pond of Owner.

3. Date of Possession uls- 13(4

(Rupees Two
Lakh Fifty Three
Thousand Seven
Hundred Twenty
Five Only) as on
27-09-2021 and
interest thereon.
2.14-01-2022

3. 05-04-2022

Date: 05.04.2022
Place: Hooghly

Authorized Office
State Bank of India

recard ot Raber than wo days befora the dale
fimad far tha hearing aof tha petition f apolication
Whess he seeks 1o oppose e pefilion
application, the grounds of cpposition or a copy
of hiz afifavit must be fumished with such
nolice, & copy of the patiton / application wil be
furmishad by the undarsigned @ a0y person
requiring ther samie on paymaent of the prescribed
changas lor the sgame.
G-
G Gopal Kumar Khatan
{Prasliliorer-on-ressnd)
2a, Ganesh Chandra Avenue,
fith Floor, Roam Mo, 05,
Kelkata - 000 3

Flece: kolkata
Date: D7 N42022

Kolkata, the 07 Aprl 2022

Motice is heraby given fal e Hon'ble Matienal Company Law Tribunal, Kelkata has orderad the
commencement of a Conporate Inscivency Resolution Process of the “Mis, Bhumya Tea
Company Privale Limided” on 05,04, 2022
The crediors of *Mis. Bhumya Tea Comgpany Privale Limiled”, ane hareby caBad upon b submit
their claims with proof on or before 18.04.2022 1o the interim resolution professional at the
andress mentioned against entry Mo, 10,
The financial cradilors shall submit (her claims wilh preal by alactanic means caly. All athar
credilors may suberst thie claims with proofin person, by post or by electronic means,

Submission of false ar misheading proods of claim shall atiract penallies.

CA Samanu Brahma

[EBI Regn No. IBEIPA-J1/P-PO148252018-19M1 2251

@BGVB

BANGIYA GRAMIN VIKASH BANK

|4 GONT. ENTERFRISE|

U.P. Power Corporation Ltd.

(Govt. of Uttar Pradesh Undertaking)
Power Management Cell
SLDC Campus, Vibhuti Khand-ll,
Gomti Nagar, Lucknow-226010
e- mail : cepmcuppcl @ gmail.com

COMPETITIVE BIDDING PROCESS

Power vide resolution dated 30.03.2016)

Littar Pradesh Power Corporation Limited

MW, as par the details given balow:-

i Hml-lm | vy | DO H
i | | CE[PMLC), UPPCL
| .08 023 O 00-06: 00 0
o 31,05 S0 | 00-24 00 1500
OLOSZORE | 00000800 | 1800 |
to 30.082082 [Typo0400 | 21850
oS . 18 04 2022
”mm oy | 19:00:24:00| 1100 upe
i <Uee | | 17:00 s
01.08.2022 |
| 19:00-24 i
!lu.'J-I'EI-HEI'.IEEI S.00-24.00 QS0
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respectivaly,

MNatonalized'Schedubad Banb.

- oL R 2077 B 0640007

(UPPCL)

PROCUREMENT OF POWER ON SHORT-TERM BASIS THROUGH TARIFF BASED

{Revized guide lines for short term procurement of power notified by the Ministry of

Tender Specification No. 09/DEEP-Portal/PMC/2022-23
a Govi of Uttar Pradesh Enierpnse
incorporated under the Companies Act, 1956 and having its registered office at Shakti Bhawan
Ashok Marg, Lucknow -226001 intends to buy Firm Power, for the month May-2022, June-2022
July=-2022, August-2022 & Septamber-2022 under Short Term basis. Trading censees/ genaralons
state ublities/CPPSDismbution kcensees’SEBs, across the country may offer power, from one of
more than oné source subject 1o conditon that offers rom each source shall not be less than 25

| Submission Of EMD | Submission of RFP- | Opening of | Opening of

Bid (Mon linancis AFP [Naa | PO Saae of
Bid & POw) Tinanciad Bidj P T
1904 2032
1804 2023 1804 2022
= = &l 0600 hea
i y 1006 20237
1700 kra 1706 b
Al 1100 hifd

‘Reqguest for Proposal’ Activation of Event shall lake place on 07 04,2022 and ana o be submitiad
on a-bidding portal (DEEP) in two pans iLe. "Bid Pan-l (Technical Bid)” & “Pari-ll (Financial Bid)”

Tha link fior @=-bidding poral & waww MSICecommancs. com and = also avalabla on e wobsie of
Ministry of Power (www.powermin.nic.in) and PFC Consulting Limited (www. plicindia.com). Bidoers
arg raquested to familarnze the abosve sald revisad guscabne caralully balora submitting tha offes

The Bidder shall be required o submit EMD by the date mentionad above, in the Office of CE
{PMC), UPPCL, Lucknow, for the maximum capacity offered @ Rs. 30,000 per MW per month on
RATC (30 days, 24 hrs.) basis and same shall be reduced on pro-rata basis in case bids ane imvited
on hourly basis of offered capacity in the form of Bank Guaraniee/e-bank guaranies issusd by any

The e- tender will be received and opened on the dates mentioned above. The offers received affer
the date & time mentionad above shall not be considered. In casa of holiday, thea offer shall ba
received’ opened on the next working day at the same ime respectively. The undersigned resamnves
the right to reject all or any bed without assigning any reason thereod

CHIEF ENGINEER (PMC)

Sdi-

SALE NOTICE
ESS DEE ALUMINUM LIMITED IN LIQUIDATION (IN LIQUIDATION)

Liquidator: Mrs. DeepikaBhugra Prasad

Liquidator Address: E-10A, Kailash Colony, Greater Kailash - |, New Delhi -110048
Email:assetsale2@aaainsolvency.in, assetsalel@aaainsolvency.indeepika bhugra@gmail.com,

essdee@aaainsolvency.com | Mob.- 8800865284 (Mr. Puneet Sachdeva & Mr. Wasim)

platform hitps:'aaa_auctiontigar.neat.

E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016

Date and Time of E-Auction: 16th April, 2022 at 3.00 pm to 5.00 pm
Last Date of EMD submission: 14th April, 2022
{(With unlimited extension of 5 minutes each)

Zale of Assets and Properies owned by ESS DEE Aluminium Limited (in Liquidation) forming part of
Liquidation Estate formed by the Liguidator, appointed by the Hon'ble National Company Law Tribunal, Bench,
Kolkata vide order datad (dih Octobar, 2021, The sale will be done by the undersignad through the E-Auction

Reserve Price | Initial EMD | Incremental
Asset Block| ™™liNR) | Amount (INR) | Value (INR)
To sall the Company as Going Concem under A 40.00 2 20
Regulation 32A of IBBI (Liquidation Process) Crores Crores Lacs
Raquiation 2016*

Termis and Conditban of the E-aucton are as wnder

L5

maariaesad in e auclion doarnanls,

hittps-liaaa aucticntiger net bafore 5:00 PM of Aprii-4th, 2022

-

shallbe subject to approval iy the Ligiddasor,

detaled E-Auction Dooumant

Loy ol Succassol Bidder

assacarnanl changes, s ale. i espedd al he property pul e auchion

andwil nal bessued inany alher name

process aller the congullaion with he staushalders

Data: 050472022
Place: Mew Delhi

16 E-fuctiondate & Tima: 16th April, 202 fram 3.00 P, bo 5,00 P.8. {with unlimited extenaian of 5 Min),

Haka™ : The araa af the land foming part of this going concern & based on the documantz provided by the skakaholders and tha
saimd bas b b viibad by B biddersbuvans by themsshees, Incasa of exira piece al Bnd, the Ligudaler holdsinesa ras the nghl b
e e L s in Bhe et pravided inihe lermes and conditions maentioned in @ E-Suchon process documaent

E-fusciion will be comducied on “AS I3 WHERE I3”, “A5 I3 WHAT 3" & "WHATEVER THERE 13 BAS|S & "WITHOUT RECOURSE
BASIS" throwh aponowed serdee provder WIS e-peocureenent Technalogies Limiled [Auction Tiger). Subect to add tional femns and
candition if ary and subjectbofis of assets manlionedinthe detaied E-Auction documant.
Tne Complete E-Aucion propess documerd contsining detalls of the Assels, onine e-auction Bid Form, Declaraton and
Undartaking Fomm, Ganeral Tanres and Condtions of orfine auction sale ane avaiable on websile hitps laaa auchontigen net. Contac
Mr Tilak Marafha al +01-8351505834/07961 20058084 and slakBaucionscer nebisupporiBauchonligernel (On ooing o the link
hifpeaaaa.auctiontiger net interested bidders wil hava bo search for the menfonsd company by using alhar aneof tha beo options, (1)
Company's name (Essdes Aumirum Lid |, or by, i} Sate and prapery hpe)
3. Thaintending bividsrs, priar to submitting their bid, should maka thedr indepandent inquiries regarding ha ttle of property, dues of local

Lstns, electricily and wabes charges, manienance chames, F any and inspect the prapery al ther cwn eapenses and satish

thesnzsives, The propertias mentonad sbove can b= inspecied by the proapective bidders at the akawith pricr apponiment, comactng

. Wasim-BB00865204. The nterested biddar shauld match tha list ol ilams forming part ol any bock menfonad abowe, with tha detadls

4. Theintending biddars ane required 1o deposil Eamest Money Daposit {EMO) amound sither through DOMNEFTIRTGES in the Account of
Y"ESSDEE ALUMBMIUN LIMITED IN LIQUEDATION", Account No,S0200063323182, HDFC Bank, IFSC Code: HOFECH000S2,
Greatar Kalizsh |, arthroigh D0 drawn on ary Scheduled Sank in tha nama of "ESSDEE ALUMINRIM LIMITED IN LEQLIDATION" or
giva a Bank Guarariaa for tha EMC Amount as par FormalAar Format B as given in the Compleda E-Auchion process documsnt.

5 The intending baddar should subenit the evidence for EMD Depesit or Bank Guarantes and Request Letter Sor participation i the
E- hwction along with Seli altested copy of (1) Prood of dantificafion (2] Cument Addrass-Proaf (3] PAN card (4) Valid e-mail 1D {5)
Larctine ard Mobile Phone riamber (B Affidayit and Undertaking, as per Annexure 1 [7) Bid Application Form a3 per reene B 8)
Ceacaralion by Baddar, a8 per Annexura Il the formats of theze Annemures can be tekan from the Complete E-Aucion process
decument, These documents should mach the office of the Bquidator or by E=mail, at the address given bedow befors 5:00 PW
of Agril 141k, 2022 Interested bidders will have to upload their KY'C documents along with the EMD submisskan dedails on

. Tnehameal the Eigible Biddersail b identified by the Liquidater o paricipate in&-audionan the perlal [Filpsaas susiondoer nel)
The e-auctian serdea pravades (Auclion tiger] wil provide Usarid and passwand by email toefigioks bidders
In case, a bid & placed in the lasl 5 minutes of the clasing Bme of the e-aucton, The cicging ime will auamaticaly get extended for 5
minubecs with unbmited extension. The bidder wha submibs the highas? bid amount (nat bedow tha resarde prica) an desura of e-Auction
process shall be declaned a5 the Successiul Bidder and a communication o thad efect wil be issued though electnons mede which

B The ansa of the land & based an the docomentsiile deeds provided by the stakeholders and [he Same has B0 be vedlied by the
biddersthuyers at their mwn capacty. Further the Liguidator i under tha apprehengion of some axtra plece of land. The Liguedatar s
liale b s=dl oniy Shat much area as merdonad in fhe sale nolice and the E-Auchion process documents. In cass the buyerbidder
paseyeg exlia pisoe ol land, the Liquidalar haltseserdess tha ght o el that Fard per te lerms and cordbbion &2 menlianed in e

8 Tne EMD of the Successiul Baddar shall be relained towands pait sale consideraion and The EMD of ursuccessidl bidders shall ba
rafunded. The EMD shall not bear amy iMerest. The Liquidator will ssue a Letter of Indant {LOH) % the Successiul Bidder after
receving 25% af the lol bid vahue induding EMD amour within (25% Sucoessiul Bid Amaunl - EMD Amaunt) wilhin 15 dans on
tzsuanca of HY bidder and accordingly 8 LOG wil e (ssued by the Lipidator, Default indepositof the halance amaunt by the successTul
bidder within the {ima limit 85 mantioned in the E-Mailwoudd antail forfaiture of the antire amount depositad (EMD + Ary Ofhar Amaunt)

il Tha Successful Bidder shall bear the sppicable stamp cugesitransfar change, fees eic. and all the local taees, dulies, rates,

1. The Liquidator has the absclute righl to acoept or reject any or all ofes{s) or adoumdpasiponelcancal the E-Suciion or withdaw any
praperty of poicn thereof from e auchon preceeding &l ary staoe withold assigring any reasan thereol
12 ARer paymant of the anline sale consideration, the sale carificalaiagrasment will be issued in the name of the successtul bidder only

3 The Liquidator has absokie right o accepd or mject 2y or @l bicks of acjournipestpongfcancel the E-Suciion or wilhdraw any properhy
or portion thereof from the E-Auclion atany stage without 2ssigning any reason Sansof,

4. Thisake shallbe subject bo provisions al Inselwency and Bankupicy code, 2016 and regudalians made thereuncker,

15 Ifimcase, nokmara thanane iddar daposits the EMD, $haninhat case tha Liguidator vl have tha absolube powsr o cancal the auction

Deapika Bhwegra Prasad
Liguasiator in tha mater ESSDEE Mluminium Limiled

IBE] Regn, No.; IBBITPADOEIP-NCOOT D0 T=20181 1186
Address: E-104, Kadash Colany, Greaber Balash = |, My Dadhi -110048

Email; asteisaled Gaaainsabency,n, aiselsale ] asarschendyin, deepika Bngradgmal cam, esdesdiaagirsolency com
Conlact Pergan: Puneel Sachded & Mr. Wagm © #91-8800865884 | 11146664618

S

Branch | Date of
Motice issued |

Date of NPA

Mame of Account /|
Borrower | & Address

Name and type
of facility | and

outstanding amount

Mathpukur  [1) Sadhana Saha, Wio Nakul | Housing Loan-
Branch Chandra Saha, 163/1 Biresh | AIC no-
11-03-2022 Pally (North) , Chandangarh, | 5353300000259
92-06-2016 Madhyamgram Municipality, | Qutstanding
Ward No-21, PS - Barasal, | Amount :
Kolkata, 700129, T16,71,702 -
(Borrower) {EHPHE Sixteen
2) Nakul Chandra Saha, akh seventy one
S/o Late Maresh Saha. thousand seven
16311 Biresh Pally (North), | hundred two only)
Chandangarh, ahong with interest,
Madhyamgram Municipality, EXDENISES, COSS
efe, calculated upto
Ward No-21, PS- Barasat, |94 08,2021
Kolkata, 700129,
(Borrower)

SOUTH 24 PARGANAS REGIONAL OFFICE SNEHADEEP APPARTMENT NEAR BALIA,
GARIA STATION ROAD, KOLKATA-TO0084
Mail : bgvbsouthi@gmai.com PHONE NO: 033-2432-9475 | 0472

NOTICE U/s 13(2) OF SARFAESI Act, 2002

A nobice is hereby given thal the following borrower’s (borrower) and (co-borrower) in the below mentioned cases have
defaulted in the repayment of principal and interest of the loansffacility obtained by them from the Bank and the loans have been
classified as Non-Performing Assets (NPA). The notices were issued fo them under section 13(2) of Securniization and
Reconstruction of Financial Assets and Enforcement of Security Intarest Act 2002 on their |as! known addresses, bul were
returned unsenved and as such Borrowers & Guarantors are heraby informed by way of this public notice.

Dascription of Property mortgaged by

Chwner : Sadhana Saha, Wo Nakul Chandra Saha &
Makul Chandra Saha. Sio Late Maresh Saha both at
16311 Biresh Pally (North), Chandangarh,
Madhyamgram Municipality, Ward Mo-21, P5-
Barasat, Kolkata, 700129, Property : All that {one flaf)
on the thind floor at North-westem side being flat no-
“T1" measuring more or less 1135 sqgft with one
coverad car parking space at ground floor measuring
150 sqft super build up area of four storied building
without lift facility known as “PRANTIK” at holding no
1631, Biresh Pally (Morth), Chandangarh, Ward no-21,
Madmyamgram Municipality, PS - Barasai, Kolkata
700129, Dist- North 24 Pgs together with undivided
proportionale share of land measuring 7 cottahs 11
Chhataks 11 sqft equivalent to 12.2/3 satak more or
less lying & situated at Mouza ; Chakraghaia , J L No-
26, RS No- 1684, Touzi no- 148, Khatian no- 86, Dag no-
180, within local Emit of Madhyamgram Municipality.

deposit of title deed

The steps are being taken for substituted service of notice. The above Borrower(s) and or thesr Guarantor(s) are hereby called
upan to make payment of outstanding amount within 60 days from the date of pubfication of this notice, failing which further
steps will be taken after expiry of 60 days from the date of this notice under sub-section (4) of Section 13 of Securtization and

Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002.

Date : 07.04.2022

Place: Balia, Garia, South 24 Parganas, West Bengal

Authorized Officer
BANGIYA GRAMIN VIKASH BANK

DEMAND
NOTICE

Circle Sastra : Kolkata East
United Tower, 10th Floor, 11, Hemanta Basu Sarani, Kolkata - 700 001

This notice is being issued in relation to the enforcement of security in respect of credit facilities granted pursuant to
documants exacultad by tha borrowarsfguarantors meantioned balow with Punjab National Bank [“Secured Creditar”).
Motice s hereby given by the Authorized Officer of the secured creditor that the following borrowers have defaulied the
repayment of principal and payment of interest of loans/cradit faclities availed by them from the secured creditor and their

accounts have been classified as NPAs, Nolices have been issued 1o them w's 132) of the SARFAESH Act, 2002 on Lheir
last known addresses, Howewver, the sams has refurned unserved and as such they are hereby informed by way of Public

Motice abaul the same.

5l | a) Mame of the Account | Borrower|s)
Mo. | / Guarantors) with Address
b) Mame of the Branch / SOL - 1D

Particulars of Secured Aszsets
being Enforced through

the notice

| a) Date of NPA
| b) Date of 13(2) Notice
E ch Amount Due as per Notice

1. | a} 1. Mis, Sruti Sanitation Pvt. Limited
{Borrower)

2) Mrs, Parvatl Agarwal (Guarantor)
3) Mr. Vivek Agarwal (Director)

4} Gourl Shankar Agarwal {Director)
A8, Sultan Ahmed Road, P.O. - Charu
barkat, Kofkata - 700 033,

b} Bhewanipore (Sol ID 023310)

Equitable Mortgage of Property ; ECHM
of residential Flat No. 1B, Situated on the
Morh-East sada on ihe First Floor, measuring
@ super built up of more or Less 1360 3q.1.
Comprising of 2 (Two) bedrooms, 1{one)
Drawing Rooms, 2{Two) bathroom and privy, 1
1 fone) Kitchen cum dining spaéa and 1(ona ) balcany ogethar wilh addrticnad
fitlings, fixtures commen areas at Premises Mo, 511, Morth Road, P.3, -
Jadavpur, Ward Mo, 93, Kolkata -7O0 032, Mouza - Irahimpur, R.5, Dag
Mos 100 &107, Khatian Mo, 87, J.L. No. 38, Touza Mo, 238 undar ADER -
Alipur, 24 Pgs{s), Deed Mo, 1-46471/09 in the name of Parvati Agarwal.
The Flat is butted & Bounded : On the West - By Premises Mo, North Road,
Kalkata - 32, On the South - By Premises No. /2, North Foad, Kolkata -
32, On the East by - 14" Municipal Road, On the West - By Premises Mo.
1248, Morth Road,. Kolkala - 32,

a) 31.12.2011
b) 21.03.2022

c} Rs. 67,14,010.00
with further interast,

The above Borrowers are advised to make the paymeants of the entire dues with up to date interest within 60 days from
dale of publication of this nolice as per the provision of the SARFAES] Act, 2002, They are also notified that in terms of
Sec 13(13) of the said Act, they shall not after publication of this Motice, transfer by way of sale, lease or ctherwise {other
than in the ordinary course of business) any of the secured assets above referred to, withoul pricr written consant of the
Bank. Theay ara also pul on alert that any contravention of this slatutory injunclion'restraint, as provided undar the said
Act is an offense. If for any reason, the secured assets are sold or leased oul in the ordinary course of business, ihe sake
proceeds or income realized shall be deposited / remitted with/to the Bank. They will be liable 10 render proper account

of such raalization § incoma.

Date ;: 07.04.2022 f Place : Kolkata

Authorized Officer ! Punjab Mational Bank

IDFC FIRST Bank Limited

{erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : LEST110TNZ014PLCOSTTI2
Registered Office: KRM Towers, 8th Floor, Harring

tan Road,

Chetpet, Chennai - 600031, TEL: +31 44 4564 4000 | FAX: +91 44 4564 4022,

IDFC FIRST

Bank

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE
(For immovable property)

Wheraas the undersigned being the avthonzed officer of IDFC First Bank Limited [erstwhile Caplial First Limited and amalgamated
with IDFC Bank Limited) under the Securitization and Reconstrection of Financial Aszets and Enforcement of Security Interest Act,
2002, and in exercise of powers conferred under Seclion 1.3(12) of the said Act read with [rule 3] of the Security Interest Enforcement)
Fules, 2002 issued a demand notices calling wpon the Borrower' Co-bomrowers and Guarantors fo repay the amount mentioned in the
demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other

charges from the date of demand nolice il paymentrealization

The Borrower' Co-Borrowers/ Guarantors having failed 1o repay the amownt, nolice is hereby given to the Borrower! Co-Borrowers/
Guarantors and public in general that the undersigned has taken possession of the properly described hersin below in exerciss of
powers conferrad on himher under sub-section (4) of Saction 13 of the Acl read with rule 8 of the Security interest (Enforcamant)

Eules, 2002 on this nofice.

LOAN
ACCOUNT
NUMBER

BORROWER/S/
CO-BORROWER/S
& GUARANTORS
NAME

DESCRIPTION OF THE MORTGAGED
PROPERTIES

DEMAND NOTICE DATE AND

TYPE OF
POSSESSION
TAKEN

DATE [OUTSTANDING
AMOUNT (RS.)

1. Abfuk Kandu

£ M/5 Kandu
Auto Poant

3, Sandhya Kandu

6432455

Vacant Land

&l The Piece And Parcel OF The Property Consisting
0f Land Measuring 2.37 Decimal Be The Same A Litile
More Or Less Togather With Two Storied Building
Measuring 923 Sq Ft Be The Same A Litile More Or
Less Standing Thereon Lying And Situate At Mouza
Janai Being Lot -8 And Comprised In Bz &Lr Dag Mo
2102 &5013 Under Rs Khabian No 72 Comresponding
To Lr Khaitan Nos 125 &2641, J No 57, Within The
Limits Of The Janai Geam Panchayat Within Ps
Chanditala In The District Of Hooghly

On The North: By Main Road, On The South: By
Shop On Tha East: By Building, On Tha Wast: By

11-05-2019

Rs

: 04-04-2022
4,712,392 361-

symbaolic
Possession

1.Abhisek Jana
2. Jayanli Jana

12840316

Nimai Das

All The Piece And Parcel Of The Properly Consisting
Of Land Measuring 440 Decimals (But As Per
Parchas Only 4 Decimals), Be The Same A Litte More
Or Less Lying And Situated At
zhanashyampur Rs & LR Dag Mo 58 &53. LR, Kh, Mo,
495 Al Prasent 1100 JL.no 80 Baruipara Paltagarh GP,
Ps. Singur In The District Of Hooghly 712 409
Presently Belonging To smit Jayamb Jana, On The
Worth- By Panchayet Road, On The South-By
Property Of Gopal Barul, On The East- By Vacant
Plot OF Hithai Bag, On The West- By Vacant Plot OF

Mouza

23-10-2013

Rs
12,089,002 55/-

a-0a-2022
Symbalic
Possession

The Borrower! Co-barrowers! Guarantors in particular and the public in general is hereby cautioned nol 1o deal with the property and
any dealings with the property will be subject to the charge of IDFC First Bank Limited (erstwhile Capilal First Limited and
amalgarnated with IDFC Bank Limited) for an amount mentioned i the demand notice togather with further interest and other charges

from the date of demand nobice il payment/realization,

Date: 04-04-2022
Place: Hooghly.

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

Authorised Officer
IDFC First Bank Limited

Kolkata
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v FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insclvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF BHUMYA TEA COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate deblor | Bhumya Tea Company Private Limited

2. | Dateofincorporation of corporatedebtor 29032005

3. | Authority under which corporate debtor Registrar of Companies - Kolkata, Ministry
is incorporated | registered of Corporate Affairs

4. | Corporate Identity No. / Limited Liabifity U01409WB2005PTC 102542
Identification No. of corporate debtor

5. | Address of the registered oficeand principal | Registered Office (as per MCA records).
office (if any) of corporate deblor 34A, Metcalle Street, Jain Centre, 7th Floor,
Kolkata 700013, West Bengal
Principal Office: 20, Coalberth Hoboken
Road, Kolkata- 700088,

6. | Insolvency commencement date inrespectof | 05.04.2022

7. | Estimated date of closure of insolvency 01.10.2022
professional acting as interim resolution Regn. No.:IBBI/ IPA-001/IP-P01482/

2018-19/ 12261

professional
9. | Address and e-mail of the intenim resolution | Address: AH-2T76, Salt Lake, Sector- 1,
professional, as registered with the Board Kolkata - 700091

| Email: ip.santanubrahma@gmail.com
10/ Address and e-mail to be used for Address: AH- 276, Salt Lake, Sector-1I,
correspondence with the interim resolution Kolkata - 700091
professiona Email: cirpbhumyatea@gmail.com
11.| Last date for submission of claims 18.04.2022

12 Classesof creditors, ifany, under clause (b) of | NA.
sub-section (6A) of section 21, ascertained by

13, Names of Insolvency Professionals identified | N.A.
to act as Authorised Representative of creditors

in a class (Three names for each class)

14/ (a) Relevant Forms and
{b) Details of authorized representatives are
available at:

{a)Webink_hitps//ibbi.gov nvhome/downioads
[BINA.

Notice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata has ordered the
commencement of a Corporate Insolvency Resolution Process of the “Ws. Bhumya Tea
Company Private Limited” on 05.04.2022.
The creditors of "M/s. Bhumya Tea Company Private Limiled”, are hereby calied upon 1o submit
their claims with proof on or before 18.04.2022 to the interim resolution professional at the
address mentioned against entry No. 10,
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or miskeading proofs of claim shall atiract penalties.

CA Santanu Brahma
Kolkata, the 0Tth April 2022

https://ekdin-epaper.com/view/589/kolkata-edition/5
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Faculty Induction Programme orga-
mzed in Lakhimpur Commerce College

Assam Rising , North
Lakhimpur, April 6 : A
Faculty Induection
Programme (FIP) unfer
the purview of NAAC
was held at Lakhimpur
Commerce College,
North Lakhimpur today.
Organized by the Inter-

nal Quality Assurance Cell
(IQAC) of the college, the
Programime was inaugu-

rated by Dr Lohit
Hazarika. Principal of the
college. The objective of
the programme was ex-
plained by Dr. Dadul
Rajkonwar, convener of

the 1QA cell of the col-

lege. Dr Harini
Patowary Das, Depart-
ment of English of the
college briefed the fac-
ulty members on the
subject of the
programme. Dr. Das ex-
plained that the require-
ments by NAAC for the
second cycele of the re-
accreditation of the col-
lege as tramed by the Dr
Kalyan Bhuyan, Director
of [QA Cell of Dibrugarh
University. The FIP ses-
sion was attended by all
the faculty members of
Lakhimpur Commerce
College, librarian and [T
department,

Protest Rally At Tamulpur by AASU

Assam Rising , Tamulpur,
April 6-
AASL activists and com-
mon people took to the
streetsin Kumanikata along
Indo-Bhutan Border in the
district of Tamulpur on
Wednesday morning in
protest against the sky-
rocketing prices of fuel and
other essential commodi-
ties. The prottest rally was
organized by Kumarikata
Anchalik AASU. The rally
was led by Gobinda
Sarania, president of Sadou
Baksa district AASU and
Dulujeet Das, Secretary of
Sadou Baksa district
AASLUL Hundreds of stu-

Governor Prof Jagadish Mukhi
visits Nowgong College

Assam  Rising
NAGAON, April 6: Profes-
sor Jagadish Mukhi, Goy-
ernor of Assam today vis-
ited the histonic Nowgong
College (autonomous) for
the first time after the Inst-
tunon has been scheduled
to promote to a state uni-
versity by the state govern-
ment. During lus trip to the
Institution, professor
Mukhi participated in an
interactive prograitime with
the teaching staff as well
as the students of the col-
lege. Dr Saral Borkatoki,
principal of the college de-
livered the welcome ad-
dress while Dr Bhuban
Chandra Chutia, co-
ordinator of Internal Qual-
ity Assurance Cell (1QAC)
anchored the interactive
programme. Professor
Mukhi presented ‘Dulal
Chandra Goswami Memo-
rial Research Award 2021'
facilitating by Dulal

Chandra Goswanmi Memorial
Trust 1o noted research
scholar and assistant pro-
fessor, Department of Chem-
istry, Dr Pankshit Gogoi,
Significantly, the award con-
tains with a cheque of Rs
30,000, ;lpprais;ll |etter, me-
mento and other. The award
15 being offered to a noted
research scholar every year
1o encourage the research
fellows of the district as well
as the state by the noted
physician of the small town
and donaior of the Trust Dr
Mukut Goswami. Besides,
e also ceremonially re-
leased a book written in
Hindi language enutled as
"Hindi Ki Noyve Kahaniu
Mye Nari Ka
Momubishleshan’ by Karobi
Devi, Department of Hindi,
Nowgong College. While
addressing the interactive
programme, professor
Mukhi said only scholar -
academicians can build a

=

university and urged the
principal of the college as
well as other teaching stafl
to prepare the new text
books as per guidelines of
the new education policy
2020 as early as possible.
Referring to the top pr-
onty of a unversity, pro-
fessor Mukhi said the
teaching and research
work are quite reciprocal
and hence he urged the
teaching staff to maintain
the ballance between the
teaching and research
work. While interacting

with the students, he urged
1o the students to follow
the strict disciplines as well
as other moral values of a
good student so that they
could carry on the merits of’
the Institution where they
studied. Dunng the visit of
professor Mukhi to the In-
stitution, he was accompa-
nied by Swapnali Dutta,

secretary 10 Governor of

Assam, Deputy Commis-
sioner, Nagaon Nisarp
Hivare. superintendent of
police, Nagaon, a release
added.

Hundreds of

dent activists and Dakshin
Kumarikata Mahila Manch
and common people partici-
pated in the protest rally. The
protestee took out a proces-
sion on  the

the Kumarikats Anchalik
AASL in protest against
soaring prices. Waving
playcards and banners, the
protesters raised slogans
against the BIP led state
povermment and supply min-
ister of Assam for faling to
curb price rise. Targeting the
BIP led state povernment
Dulujeet Das alleged that the
BJP led govermment was
more concerned about the
benefit of its corporate
friends than the common
people of the state. “The BIP
government is there only for
the benefits of corporate
sectors. Prices of petrol. die-
sel, cooking gas and other
essential commaodities have
touched the sky but the gov-
emment is unmoved. In the
last few days, the price of fuel

One
towards

Azara, April 06 : NCC ca-
dets of North Eastern Region
took a major step towards
saving the mother earth by
keeping the environment
clean. More than 150 volun-
teer cadets of 30 Assam Air
Squadron NCC belongimg to
various oniversities, col-
leges and schools of Assam
gol together at their unit lo-
cated inside the Guwahati
University campus to carmy
oul an awareness drive for
the local populace. Moti-
vated and guided by their
Commanding officer Group

SITA Co-Vice Chairman visits Sivasagar

Assamrising
Sivasagan, April 6 : SITACo-
Vice Chaimman Ramen Deka
visited Sivasagar district to
look into the initiative taken
by the Archaclogy depart-
ment to preserve the ancient
monuments and religious
idols & Deities located in a

different sites in collaboration
with Archacological survey
of India, In this field visit, Ar-
chaeology survey of India
and members of Heritage So-
ciety of Assam accompamed
the Co-Vice Chairman, The
officials of Archaeological
department and AS] explained

Allegations raised
against deforestation

Assam Rising
{Chhaygaon, April 6; Alle-
gations of deforestation
have been rased  in the
reserve forest areas under
the West kamrup Divi-
sional Forest Office. Ac-
cording to varous social
organizations, deforesta-
tion s witnessed in many
places of west kamrup di-
vision. It may be recalled
that there have been hor-

rific scenes of deforestation
in the different areas. Re-
garding the issue various al-
legations have been rarsed
agamst the concerned de-
partment. The nature-lov-
ing conscious public and
the Chhaygaon Regional
Students  Association
have urged the govern-
ment o intervene in the
entire incident to take nec-
essary action

the steps taken by them to
preserve all the ancient
structures. Later a meeting
wis chaired by the Co-Vice
Chairman along with DDC
Sivasagar Subhan
Gowala, ACS art the con-
ference hall of the Deputy
Commissioner. The Co-
Vice Chairman Ramen Deka
is of the view that succes-
sive govt. should have

taken steps to preserve the
monuments and as such
the authorities should be
more vigilant o preserve
these monuments so that
Sivasagar may develop as
a tourist hub of the state
On the other hand a pro-
posal was placed for a con-
clave meet for tourist opera-
tois especially for local en-
treprencurs for attracting

tourists to this place while vis-
iting North East India. The
meeting was attended by Dr.
Nabajit Deurr. Deputy Direc-
tor (EE) deptt. of Archaeol-
ogy, Assam, Dr. Chabina
Hassan, Technical Officer
and Kangkon Jyoti Sailia, Sr.
Conservation  Officer,
Jayanta Sharma, Secretary,
Heritage Soviely of Assam
and other ofticials.

ISWAI welcomes the Assam
govt. excise reforms 2022-2023

Assam Rising
Guwahat April 6 : With the
new excise policy reforms
brought in by the Assam gov-
EIMINEnt, CONSUMErs are ex-
pected 10 have better access to
premium gualitydrinks at af-
fordable pnces. The Interna-
tional Spints & Wines Asso-
ciation of fndis (ISWAT), anau-
thoritative voice of the Indian
Premium Alcoholic Beverage
Tndustry, welcomes the Assam
govermment” sannouncerment of
excise reforms made during the
Assam Finance Minister s bu-
get speech 2022-2023. Ap-
plauding the decision of the
Assam government, Nita
Kapoor, Chief Executive Of-
ficer, ISWAL sand, “We wel-
come and thank the Assam
eovernment for their progres-

 ocouaen The Assam Rising ™~

g _www.dainandinbartagroup.in
' @ assamrising@gmail.com

@ 94010-33823

sive and positive steps that
demonstrates right intent and
commitnent, Permitting con-
version of existing India Made
Foretgn Liguer (IMEL) "ON”
premises i rural areas into re-
tail “OFF" shops will improve
accessibility, which will make
AleoBew products more acces-
sible and affordable. Also, the
introduction of a ‘Track &
Trace’ systemwill enable estab-
lish product authenticity, sig-
nificantly curtail counterfeit and
illicit AlcoBev products and in-
crease the Stares revenue collec-
non”. Suresh Menon, Secretary-
General, ISWAL added. “The

decisions made by the Assam
wovemment are in the right direc-
tion. The introduction of tamper-
evidenthigh-security holograms
with QR code on liquor bottles s
avery good move as itwill facih-
tate tracking of products and pro-
tect consumers from counterteit
liquor, besides curbing duty eva-
sion and inter-state smuggling ™
ISWAL along wath its member
companies, supports the state
govemment in devising a consis-
terit and progressive alcohol
policy and aims to enhance gen-
eral consumer education concern-
ing the responsible consumption
of alcohofic beverages.

road of
Kumarkata from the office of

has been increased num-
bers of times. The BIP is
doing politics even with
price. When there were as-
sembly elections they put
ahold on fuel price but no
sooner the results were de-
clared they again started
hiking prices on a daily ba-
sis. The BIP 1s now blam-
mg the war in Ukraine for
the price rise but even be-
fore the conflict the price
of essential commodities
had been skyrocketing.”
Dulujeet Das addedd. In

ERpridn ga

Against Skyrocketmg Prices.
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the same time Tamulpur
Anchalik AASU also ook
ot protest rally on the road
of Tamulpur in cooperation
with Tamulpur Anchalik
Konch Rajbangslu Students
Union, Tamudpur Anchalik
Rabha Students Union.
Tamulpur Anchalik Sarama
Kachan Students Union
and students from manmy
educaional mstitutions
and activist of Asom
Lnnoti Sabha The protest
rally was led by Purna
Deka, Sports Secretary of

AASL . Waving playcards,
posters,  banners  the
protestee shouted slogan
against price rise of essential
commeodities along fuel. Purna
Deka allegedly sad that the
government have no interest
on common people. He said.
the price rise has affected not
only 1n katchen but also i the
life of students who are the
future citizens of our country
Deka demands government to
take necessary achion to stop
the price hike for the interest
of the commaon people

step by NCC cadets
saving the environment

Captan Robin Vishoyi they
started the campaign from
Gauhati University campus
to Pandu beach on river

Brahmaputra below
Saraighat bridge (southern
side) at 1000hrs on 06 April.
Cadets had themselves
made and carried a number
of paintings and posters on
importance of keeping our
rivers clean, reduction in
use of plastic, importance
of Plog march, importance
of plastic waste manage-
ment/recycling of plastic

waste and a number of
lessoms for our fellow citi-
zens regarding the impor-
tance of keeping our
lakes, rivers and sea
beaches clean. During the
long Plog march of around
5 kms, the cadets cleaned
the plastic garbage from
the roads. streets and
beach area, Cadets were
able to attract the atten-
tion of maxinm public by
appropriate slogans (re-
lated to the community
development service)

They also stopped at many
shops enroute and educated
the shopkeepers to stop use
ol single use plastic bags and
use paper, cotton or jute bags
instead. Local populace got
immensely influenced, ben-
efitted and educated on the
mportance of the awareness
drive and promised 1 keep
the streets. roads, surround-
ings and water bodies clean
and clear of plastic garbage.
Cadets also wrote and left
some important messages for
our countrymen and the
people of Assam on the sand
at the beach after cleaning the
area. Plastic garbage collected
was sent to the recyeling plant
near Lokhra. When questioned
by the news reporters and me-
diapersonnel. the cadels of the
largest uniformed youth
argamisation in the world (NCC)
said Please give us a better fu-
ture by saymg no to plastie’

Encounter took place at two
places in Chirang district.

The gang of robbers clashed head-on with the police.

Assam Rising Chirang,
April 6: Two miscreants
were shot dead by police
i clashes. Chirang police
wenl 1o launch a operation
against the main master
mind Mahant Narzan in the
Amteka robbery case.
Chirang additional supenn-
tendent of police Prakash
Medhi sustained serious
injuries in the meident
where the additional super-
mtendent of police was
shot in the night hand wrist
two times, Mahant Narzan
and one of his teammates
sustmined serious injuries
when they clashed head-on
with the police. Meanwhile
doctors declared Mahant
Narjari and his wammate

AASU stages protest
against price hike

Assam Rising
Palasbari April 6: The All
Assam Students' Union
{AASU), South Kamrup
committee on Wednesday
took out a protest rallv at
Mamoni Raisom Goswami
Chowk.Mirza under Palasban
constituency agamst sky-
rocketing prices of fuel, LPG
eylinder, essential commuodi-
ties ete. The protesters were
holding banners, placards,
cutouts of LPG cylinders
and mustard oil bottles. The
protestors shouted slogans
against the BIP-led Central
and state governments for
the sharp increase of prices
of all essential commodities.
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They also slammed the Food
and Civil Supplies and Con-
sumer Affairs department for
remaimng silent spectators in
the present scenario. Nirod
Kumar Das, office secretary
of AASL, Dhira) Chandra
Das. vice-president of South

Kamrup AASU, Ritumani
Choudhury, Finance Secre-
tary, and Prithiba Das presi-
dent of South Kammp Stu-
dents” Union, Gsecretary
Jitul Kumar along 100 pro-
testers were present on
programime.

V4

dead where the two rob-
bers are believed to be
former NLFB members. A
young man named Raja
Bore (20) was also shot
dead by miscreants at
Kamarpar near Kisan
Bazar. It may be recalled
that the meident of firing
created a sensation m the

entire district.
V]

PUBLIC ANNOUINCEMENT
[Urder Feguistion 6 of @ Insabency and Bankrupicy Board of India
{Insabmncy Resciuson Process for Comporate Persons] Reguistons, 2016]
COMPANY PRIVATE

press

[FOR THE ATTENTION OF THE CREDITORS OF BHUMYA TEA LIMITED
RELEWANT PARTICULARS
1. [ Name of corporale debior | Bnumya Tea Company Privaia Limited
i‘ Mdnwwmdmaw 1 28.03.2006
y Koliata, Minisry
| nincarperatod | w | of Corporato Afties
4. | Corporates anity No.  Limited Lisbil iy TUDHADRWE05P TC 102542
| Maniibeation Mo, ef corparate dablcr
& | Addmasal e WEA i
oifica (Fany) of coporata deblor 1 344, Matcalta Streal. Jan Canirs, T Floor,
kit TO0013, Wiest Bargal
Principal Officec 20, Coalberth Habokan
| | Road, Kathata- TOO0EE
6, | Insolvency commancement oiata in respectof | 05,04 2082
T | Estimaled dats of sosiie of heohancy LR F]
resgkibon

oA Eral

8. | Mameand
nnhmﬁacmgaaﬂnrm resolution

=
Regn. No:IB&: /IPA-D01 §IP-POMAR2]

| 21819112251
| - 275, Sl Lake, Sector— I,

8]
pofessional as registared with the Boar
110 Address and e-mall o be used for

| Koikatz - 700081
| Emaik:ip santanubrahma@gmui com
Address: AH— 275 SafiLaks, Sector— I,

Compary Private Limited” on (65.04.2022

address menboned againet antry ha 10

cormespondance with thainterim maclulion | Kokats— 700081
| prufessions | Emna civp bhwimyatn @ o com
11. Last date for submizsion of daims 118.0a 022
12| Clamana of cradicm, Ifany, under clause (b} of |NA.
subwsacion (BA) of secton 21, ascartained iy
| P inrim resoiution professionil
13 Nmuummwhmmldnnﬂnad INA
act e Actroraoi Represnntithve of credions
mlm[‘l'nmmrummu)
14/ {a) Robovant Fames and | Wtk sl povinbematiownioads
(b) Detals of autheriracirupresantalives s | (BINA
evailstiaat
Motice & harety given tha the Horble Tribwral, Kokats
commencemarnt of @ Corporabe Insolvancy Resohsfion Process of the "We Bhumya Tea

The crecitors of "Wis. Bhumya Tea Comparry Privaln Limied”, am hareby called upon to submii
thair cisims with proof on or before 18.04. 2022 1o the inbenm resolution profes=ional at fhe

ﬂnmduﬁm“whdrlﬁummwmmnsw Al ather

HKaolkata, i O7th April 2022

son, by postor by
&mafh&aanmmmﬂmaﬂmm

IBEI Regn No: IBEVIPA-D1IP-POIAEZ0 18-18/12251

CASantanu Brahma
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Rangachahi College, Majuli
Notice Inviting Bids

"Project ID
2.0/GCPRMJ198301/IC/03/467 dt.
March 24, 2022"

Bids in sealed cover are invited from
Original Equipment Manufacturers
or their authorized dealers/
suppliers/vendors or business
partners in dual bid (techno-
commercial and financial) system
with respect to procurement of
sports facilities (Sports equipment

quipment) under RUSA
2.0 (15G) of Rangachahi College,
Majuli. The deadline for submission
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Hotel Daaysco Oley Allo,

Franklin Templeton Mutual Fund
Cordially invites you for a program under it's
Investor Education and Awareness Initiative.

Venue

Guwahati-781008 (Formerly Kiranshree Portico)

Date: 9th April, 2022
me: 7.00 p.m.

Contact Person: Krushna Chandra Pattnaik (975503

Due to limited seats, entry will be provided to registered attendees
only. Please call on the above number to register by tomorrow.

Al Covid protocols will be followed.

We look forward to your participation.

Paltan Bazar, G.S. Road,
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NO. TWRD/G/19/Pt-VII/2014/18

SHORT TENDER NOTICE

@ s g ) s |
FRANKLIN T few
TEMPLETON
Registered office: One International Centre, Tower 2, 12th & 13th Floor,
Senapati Bapat Marg, Elphinstone (West) Mumbai - 400013 ARG AL G AS
s
Mutual Fund investments are subject to market risks, i
read all scheme related documents carefully.

e, PP 2k T

Sealed tender in prescribed forms (No tender in Cyclostyle copy/Carbon copy/Xerox
Copy will be accepted) to be eventually drawn up in PW.D. "H" F-2" (as the case may be)
affixing non-refundable court fee stamps of Rs. 8.25 (Rupees eight and paisa twenty five)
only in various groups are hereby invited from the current years valid and up to date

registered eligible Contract

e Ea

i whwl

opening of tender.

under Water

in the office of the undersigned up to 2.00 PM of date S aa2025 s witbe opened on the
same day at 2.30 PM. in presence Of the contractor or their authorized representative at that
time. 2% earnest money (1% in case of S.T/S.c./OBC/IMOBC) of each group amount should \V
be deposited at the time of submission Of the tender by Call Deposit/ Fixed Deposit

bank) pledged in favour of the Executive Engineer, Tezpur W.R. Division, Tezpur If the date of
receiving tender falls on a holiday/bandh etc. the tender will be received in the next working
da The tenderer or their authorized agents may remain present at the time of

The detailed notice, plan, specification, terms and conditions etc. may be seen in the
Office of the undersigned during office hour's up to 1.00 PM. of 12/04/2022 The detailed
tender papers lor the group of work may be obtained during office hours up to 1.00 PM. of
12/04/2022 on payment of Rs. 100.00 (Rupees hundred) only for each tender paper in the

Assam and will be received
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PUBLIC ANNOUNCEME|

NT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
por 016]

FOR THE ATTENTION OF
RELEVANT PARTICULARS

1 ’W
2 20.03.2005

3. | L  Ministry
of CorporateAfars

U01409WB2005PTC 102542

4. Corporate dentity No.  Limited Liabilty

| identifcation No. ofcorporate debtor
5. | Address oftheregisered offce and princpal

shape of crossed I.P.O. pledged to the Executive Engineer, Tezpur Water Division, 34, MecallStreet, Jan Centre, th Floor,
Tezpur. Kolkata 700013, West Bengal
Principal Office: 20, Coalberth Hoboken
Sl Name of schemes Item of work Approximate | Location Road, Kolkata-700088.
No. value (Rs. in 6. | Insolvency commencementdatein respectof | 05.04.2022
corporate debtor
51 - lakhs) 7. Estimated e oflosurecfinsaivency | 07.102022
AR, (75, Forem < T 1|M & R to the Town|Earth work, Construction Ch resoltion process
N g atran jistrati i
1% TEHAT T I Committee Bund of river |of bamboo pallasiding, 10.00 9 B [ e e o]
2R I T @ Chaining at downstream of |laying and pitching of| Professional oyt
- - NH-15 for 2021-22. earth filed cement bags [6- | Address an Adross: 275, Sk, Socior- T,
TS FE AT TS T
3 etc. professional
I B A T Sty sanlznubuhnu@gma\l com
oA ﬁ?ﬁ ve RrEe ‘Addross: AH-276, Sal Lake, Seclor -1l
DR 2 |M &R to right bank of river| Construction of bholuka 10.00 Langlaso
TP TR | 20 2T Borgang at Bharalijuli area for | bamboo screen. Village. || professiona v Email:cirp.bhumyatea@gmal.com
R G I (A T bR 2021-22. (Temporary works [t Lastdateforsubmission of caims Y
T T, (AT A-rmm-amm near langlaso Village) sub-secton (6A)of section 21, ascertained by
oI 4 IR thoinkerimresoluon professional
fﬂ_T 13/ Names of Insolvency Professionals identified | N.A.
T @ I Tl 3 |M & R to B/Dyke from|garth work. Supply of 20.00 Paken. toactas Authorised Representative ofrediors
2, @S AN G S Jamuguri to Kharoi outfall for | Geo-textile bags etc. inaclass (Three namesfor eachcass)
SR S S e oA gom-iz.l éRegoupmem o: (b)Details of authorized at ‘EW PTG el
reach like damages a eais ofauhorzed epresentaiesare
o eeaThl Ters 9 ol 1 8% Paken) o avalabloat
fee SRPpTe S <P Za Tibune,
e mﬁw [commencement of a Corporate Insolvency Resolution Process of the “Mis. Bhumya Tea|
LR TR =AML 4 | MR to protect Gor-Ali area | Supply of Pre stressed Jiabharali Company PrivateLimted on 05.04.2022.
I A, AT S [l g from the erosion of river|Concrete (PSC) 23.00 right bank ;‘nacg\mm«hmwn Tea Compny Priao L oy aled s
| reteie i g et lims wih proof on or be 10 the intefm resoluton professiona at thl
A Soieisife FIE g Jiabharali for 2021-22. Porcupine etc. (Gor-Al). ok i i o o e 8
w7, W S 2 Age The shal submi ther caims witproof by electonic mears ony. Al el

seloffe %At 7, A
T fergs $uEE 4
ol PeRdl Sofs AT

Janasanyog/C/182/22

Executive Engineer Tezpur W.
R. Division Tezpur.

Kolkata,the O7th April 2022

Submission offalse or misleading proofs of claim shall atract penaltes.

CAS:
1BBI Regn No. IBBUIPA-01/IP-P01482/2018-19/12251

antany Brahma |
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